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for the appointment of a new Chairp
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merely by reason of any vacancy in th
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n in the Maharashtra Legislative
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n in the Maharashtra Legislative
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-ashtra Legislative Council - Member;
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of Chairperson
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rperson.

ed prior to the commencement to this

fice.

embers shall be appointed by the Appointment

(g) the Chief Justice of the B

tounc - Mmember,

(f) the Leader of Oppositio

Assembly - Member;

(d) the Speaker of the Maharas

(e) the Leader of Oppositio

(b) the Deputy Chief Ministe:

(c) the Chairman of the Mahar

Governor after obtaining the recomm

consisting of-

(a) the Chief Minister Chait

conditions on which they were appointe

Act, till completion of their term of of

4. (1) The Chairperson and M

the office on the same terms and

htra Lokayukta and Upa-Lokayuktas

nencement, be the Chairperson or, as

cayukta established under sub-section

cained in sub-section (1) or (2), every

nt of this Act is serving as Lokayukta

scribe, before the Governor, or some

, an oath or affirmation in the form

ehedule.

rofession, cease to practice such

Chairperson or Member shall, before

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७

(1) and they shall continue to hold

Mah.

XLVI of

1971.

or Upa-Lokayuktas under the Maharas.

Act, 1971 shall, on and from such comn

the case may be, the Member of the Lok

(6) Notwithstanding anything cont

person who on the date of commenceme

entering upon his office, make and suk

person appointed in that behalf by him

set out for the purpose in the First Sc

(c) he is practicing any p

profession.

(5) Every person appointed as the
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s the Chairperson, if his total tenure as

t exceed five years.

contained in sub-section (1), a Member

the Chairperson or a Member of the

any other office of profit under the State

fice, the Chairperson and every Member

litions of service of, the Chairperson

varied to his disadvantage after his

shall be eligible to be appointed a

Member and Chairperson does no

Government.

(2) Notwithstanding anything

after ceasing to

hold office.
(i) re-appointment as

Lokayukta;

(ii) further emnloyment td

Restriction on

employment of
8. (1) On ceasing to hold of

Chairperson shall be ineligible for,-
and Members

payable to, and other cond

or a Member shall not be

appointment.

the salary, allowances and pension

due to him in respect of such previous

lue thereof, by the amount of that portion

that pension; and

such appointment, received, in lieu of a

-rvice under the Government of India or

ate, his salary in respect of service as the

nay be, as a Member, be reduced-

airperson or a Member is, at the time of

f pension (other than disability pension)

e the same as those of a Judge of the High

Provided further that,

portion of the pension o

service, the commuted va

of the pension :

(a) by the amount of

(b) if he has, before

in respect of any previous se

under the Government of a St

Chairperson or, as the case m

Provided that, if the Cha

his appointment, in receipt o

Chairperson

and Members.
of the High Court;

(ii) other Members shall b

Солnt

be the same as those of the Chief Justice

office in the manner provided in this Act.

ad other conditions of service of,

hand addressed to the Governor, resign

ffice or until he attains the age of seventy

-y Member shall, on the recommendations

ointed by the Governor by warrant under

as such for a term of five years from the

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

other conditions
of sorvico of

(i) the Chairperson shall

Salary,
allowances and

(b) be removed from his

7. The salary, allowances ar

Provided that, he may,-

(a) by writing under his

his office; or

date on which he enters upon his o

years, whichever is earlier :

Term of office

of Chairperson
and Members.

6. The Chairperson and ever

of the Selection Committee, be app

his hand and seal and hold office
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y or other officers or staff of the

Consolidated Fund of State and any

Lokayukta shall form part of the

Consolidated

Fund of State.

es of the Lokayukta, including all

payable to or in respect of the

Expenses of

Lokayukta to

be charged on

to hold the office on the same terms

pointed prior to the commencement

this Act is serving as an officer or

Upa-Lokayuktas, shall, on and from

ad staff for assisting the Lokavukta

एचबा-२४२१-२.

Consolidated Fund of the State.

भाग आठ-८७-२.

Chairperson, Members or Secretary

Lokayukta, shall be charged upon the

fees or other moneys received by the

11. The administrative expens

salaries, allowances and pensions

under this Act and they shall continue

and conditions on which they were ap

to this Act

who on the date of commencement of

staff for assisting the Lokayukta and

such commencement. be the officer an

tained in this section, every person

law made by the State Legislature,

staff of the Lokayukta shall be such

a for the purpose.

e specified in the rule, shall be made

-ra Public Service Commission.

staff of the Lokayukta shall be made

oy rule require that the annointment

other officers

t, who shall be appointed by the and staff of

nt by the State Government. Lokayukta.

he date on which the Chairperson

ry to the Lokayukta in the rank of Secretary

(4) Notwithstanding anything con

(3) Subject to the provisions of any

the conditions of service of officers and

as may be prescribed by the Lokayukt

in respect of any post or posts as may b

after consultation with the Maharasht

(2) The appointment of officers and

by the Lokayukta :

Provided that the Governor mayl

Secretary to the State Governmen

Chairperson from a panel of names se

u

functions of the Chairperson until t

resumes his duties.

10 1) There shall he a Secreta

se in this behalf, shall discharge the

ole to discharge his functions owing

enior-most Member available, as the

senior-most Member to act as the

of a new Chairperson to fill such

or to discharge
his functions

in certain

circumstances.

of any vacancy in the Office of the Member to act

as Chairperson
sirnotion or otboлізо tho Couornor

of this section, it is hereby clarified

s the Chairperson, his term of office

aggregate as the Member and the

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ ९

Governor may, by notification, authoris

vacancу.

(2) When the Chairperson is unal

to absence on leave or otherwise, the s

may, by notification, authorize the

Chairperson until the appointment

Chairperson.

9. (1) In the event of occurrence

Choirporcon bu rooson of his donth ro

Explanation.-For the purposes c

that where the Member is appointed a

shall not be more than five years in
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e affairs of the State excluding a person

n Group 'D' post;

1988.

oyees of the State Government and the

-clauses (i) and (ii) of clause (c) of section

tion Act, 1988, when serving or who have 49 of
100o

icers (inciuding indian Administrative

vices, Indian Forest Services, etc.), in

the State Government ;

and Chairman of any Committee of said

JC

1.1: . 1

Panchayat, Industrial Township, Zilla

or Village Panchayat including Mayor,

e-President, Chairman, Deputy Chairman,

served, in connection with th

who is or has been working α

(f) all officers and empl

public servants defined in sub

2 of the Prevention of Corrupt

(e) All india Services UL

Services, Indian Police Ser

connection with the affairs of

Sarpanch and Upa-Sarpanch

local authorities;

A 11

Municipal Council, Nagar

Parishad, Panchayat Samiti,

Deputy Mayor, President, Vice

A

ancillor of the Municipal Corporation,

is or has been a Minister;

or has been a Member of the State

mes to the conciusion that the compia

-, the records of the inquiry shall not be

able to anyone;

ty or public order in the State:

any such inquiry shall be held in camera

che Lokayukta shall not inquire into any

rising from, or connected with, any such

gainst the Chief Minister. in so far as it

t, such motion shall be passed by not less

1 Members of the Maharashtra Legislative

(d) any Member or Cou

(b) any other person who

(c) any person who is

Legislature;

and if the LOkAyUkta cot

deserves to be dismissed

published or made availa

relates to internal securi

Provided also that, a

Provided also that, t

matter involved in, or an

allegation of corruntion a

Provided further tha

than two-third of the total

Assembly:

of the Maharashtra Legislative Assembly:

re initiating any inquiry against Chief

roval of the Maharashtra Legislative

d. The motion thereof shall be placed before

has been a Chief Minister

1988.

conducted into any matter involved in, or

any allegation of corruption under the

8, made in a complaint in respect of the 49 of

HAPTER IV

ON OF LOKAYUKTА.

rovisions of this Act, the Lokayukta shall

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

the next immediate Sessior

Provided that, befo

Minister the prior app

Assembly shall be obtained

following, namely :-

(a) any person who is or

Lokayukta.
inquire or cause an inquiry to be

arising from, or connected with,

Prevention of Corruption Act, 198

Jurisdiction of

C

JURISDICТІ

12. (1) Subject to the other p
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against any Member of the State

said or a vote given by him in the

mittee thereof covered under the

ues of complaint are penaing belore

arising from, or connected with, any

inquiry or investigation on complaint

f oomloint o ndinm bofo

investigation.

ention of Corruption Act, 1988 against

contained in any Act, in the following Bar of inquiry or

to any act or conduct of any person

tion (1), if such person is involved in

e taking or conspiracy relating to any

such allegation of corruption

Legislature in respect of anything

State Legislature or any comn

a

(1) Wnere same or simlar 1SS

any court;

(ii) any matter involved in, or

cases, the Lokayukta shall not make an

under this Act,-

49 of

1988.
allegation of corruption under the Preve

a person referred to in sub-section (1).

13. (1) Notwithstanding anything

(2) The Lokayukta may inquire in

other than those referred to in sub-sect

the act of abetting, bribe giving or bribe

e (c) of section 2 of the Prevention of

provisions of that Act shall apply

nd, grant-in-aid, loan, share capital,
them:

rrod to in this olouco sholl bo doomod

ersons or trust shall be deemed to be

te Government or local authority, if

tance from the State Government or

ns, partnership, sole proprietorship,

her registered under any law for the

the entities covered in those clauses;

y whatever name called, corporation,

accorulngiy.

49 of

1988.

tiat, aily pEI SUII IeIe

to be a public servant under claus

Corruption Act, 1988 and the
dinl

local authority, in the form of lar

Government guarantee or any of

Pronidod thot anu norson rofol

(ii) a society, association of pe

wholly or partly aided by the Sta

such entity has received any assis

society, trust, association of perso

limited liability partnership (whet

time being in force or not), shall be

clarified that,-

(i) any entity or institution, bj

of oоn (a) ond (h) it in borobz

partly financed or aided by the State

hority or Government company,

been a director, manager, secretary

ety or association of persons or trust

for the time being in force or not)

y or partly financed by the State

uivalent to the officers and employees

of any body or board or corporation

ty or trust or autonomous body (by

-d by an Act of the Parliament or of

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ ११

Frnlanation For tho purpog

by whatever name called, wholly or

Government or any local aut

cornoration association or trust

(h) any person who is or has

or other officer of every other soci

(whether registered under any lay

the State Legislature or wholly

Government or controlled by it, equ

specified in clause (f);

(g) all officers and employees,

or authority or company or socie

whatever name called), establishe
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mplaint has been made to the Lokayukta

ed to for inquiry under the Commissions 60 of

1952.

okayukta, the court can make an inquiry

uch cases.

by such Agency, on the directions of the

charge-sheet has been filed in court under

complaint is made by any person on same

nd an inquiry or investigation is being

Dy any State Agency or an inquiry or

contained in any Act, any court or any

nquiry or investigation under any Act on

(3) The matters of which a co

under this Act shall not be referr

of Inquiry Act, 1952.

this Act, on the directions of the L

or investigation, if necessary, in s

investigation has been completed

Lokayukta:

Provided that, in cases where

complaint of corruption, where the

or similar issues to Lokayukta a

conducted on such complaint, H

(2) Notwithstanding anything

State Agency shall not make an i

r

ars rom the date on wnicn the action

to have taken nlace

iod specified in that clause;

ng an allegation, if the complaint is made

known to the complainant:

yukta may entertain a complaint if the

t he had sufficient cause for not making

ng a grievance, if the complaint is made

onths from the date on which the action

plainant had or has such a remedy if the

such person could not or cannot, for

e to such remedy

ant has or had any remedy by way of

ribunal or court:

avukta may conduct an investigation

arter the expiry of three ye

comnlained against is alleged

the complaint within the per

(vi) any complaint involvi

complained against becomes I

Provided that, the Loka

complainant satisfies him tha

(v) any complaint involvi

after the expiry of twelve mq

notwithstanding that the com

Lokayukta is satisfied that

sufficient cause have recours

(b) if the complain

proceedings before any t

Provided that. the Lok

plaint involving a grievance in respect of

ates to any matter specified in the Second

ken amy а agas

ithin a period of two years from the date

the State Government ;

quiry Act, 1952 :

vukta may investigate the matters if the
20d 0ал оotion orninat gorruption og bolР

60 of 1952.

(2) of article 194 of the Constitution of

er which has been referred to for inquiry

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

Schedule; or

(iv) in the case of a com

any action,-

(a) if such action rela

by the inquiry Commission w

of submission of the report to

under the Commissions of Ind

Provided that, the Lokay
Stoto Gowornmont hog not to1

provisions contained in clause

India;

(iii) in respect of a matte
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ess of grievances and eradication or

kayukta such powers of a supervisory

icers set up, constituted or appointed

of grievances and eradication of

notification.

mniting ond on побоmmondotion of

otification published in the Official

the State Government and after

on the Lokayukta such additionaler

Conferment of

additional

functions on

Lokayukta.

ved in the exercise of the discretion

iscretion can prima facie be regarded

by the State Goverhment for the redr

corruption.

тау, Dy

the State Government, confer on the Lol

nature over agencies, authorities or offi
1.1

functions in relation to the redress

corruption as may be specified in the

(2 Tbo Cолоpon bu ondon it

15. (1) The Governor may, by n

Gazette, on the recommendation of

consultation with the Lokayukta, confe

ne is satisiied that the elements invol

are absent to such an extent that the d

as having been improperly exercised.

kercise of a discretion except where

nvolving a grievance, nothing in this

ng the Lokayukta to question any

the Lokayukta, may, if satisfied that

er as a complaint made in accordance

custody, or in a gaol or in any asylum

nall be forwarded to the addressee

lice officer or other person in charge

made in such form and shall be

be prescribed.

cained in any Act, any letter written

case may be, by any person who is

administrative action involving the
1 1

ex

1

(4) In the case of any complaint in

Act shall be construed as empoweri

of such gaol, asylum or other place and

it is necessary so to do, treat such lette

with the provisions of sub-section (2).

to the Lokayukta by a person in police с

or other place for insane persons, sh

unopened and without delay by the po

1(2) Every complaint shall be

accompanied by such affidavits as may

(3) Notwithstanding anything cont

law represents his estate or, as the

authorized by him in this behalf.

n aly

may be made by any person who in

n, by any person other than a public

orionod is doad or is for eд rosоn

by any person;

by the person aggrieved;

comprant

under Act.

of this Act, a complaint may be made Procedure of
making
oomploint

1 of doubts, it is hereby declared that

only relate to a period during which

ce or post in public service or serving

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ १३

a lal, W

unable to act for himself. the comnlaint

(c) in the case of an allegatio

servant :

Providod that whoro tho norson

(a) in the case of corruption,

(b) in the case of a grievance,

in that capacity.

14. (1) Subject to the provisions

under this Act to the Lokayukta,-

Explanation.-For the remova

a complaint under this Act shall

the public servant was holding offi
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enches and also provide for the matters

bench.

h bench as the Chairperson may deem fit.

tituted, the Chairperson may, from time
sions as to the distribution of the business

the case or matter is of such nature that

nsisting of two or more Members, the case

the Chairperson or, as the case may be,

r to constitute or re-constitute benches,

ring of any case or matter, it appears to

risdiction.

ing contained in sub-section (2), the

amongst

benches. of the Lokayukta amongst the be

which may be dealt with by each

referred to him for transfer, to such

Distribution of

business

18. Where benches are cons

to time by notification make nroyi

the Chairperson or a Member that

it ought to be heard by a bench cor

or matter may be transferred by

irperson shall have the powe

from time to time.

(4) If at any stage of the hea

of the Lokayukta may exercise ju

(3) Notwithstanding anyth
11 1

the areas in relation to which each bench

ayukta shall ordinarily sit at Mumbai and

tate Government shall specify.

erson ,

s of a Judicial Member and a non-Judicial

person, such bench shall be presided over

s of the Chairperson, such bench shall be

cuted by the Chairperson with two or more

may deem fit ;

dinarily consist of at least one Judicial

FACL,

Lokayukta may be exercised by benches

(2) The Lokayukta shall notify

by the Judicial Member;

(f) the benches of the Lok:

at such other places as the S

presided over by the Chairpе

(e) where a bench consists

Members not being the Chair

Member;

(d) where a bench consist

(b) a bench may be constit

Members as the Chairperson

(c) every hench shall or

benches of

Lokayukta.

tcafano

(a) the jurisdiction of the

thereof;

ion of thig Aot

ent of this Act, such matter or proceeding

art, committee or statutory authority and

such cases.

n Act, 1988 has been pending before any

egislature or before any other statutory

of this Act or prior to commencement of

49 of

1988.

rievance or an allegation, as the case may

shall apply accordingly.

ceeding related to allegation of corruption

ons are conferred on the Lokayukta under

Il exercise the same powers and discharge

the case of any inquiry or investigation

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

Conotitution ofl 17 (7) Subioot to tho pолi-

affected.
any inquiry after the commenceme

shall be continued before such cou

the Lokavukta shall not deal with

before any court

or committee or

authority for

under the Prevention of Corruptio

statutory court or committee of the State I

inquiry not to be authority prior to commencement

made on a complaint involving a g

be, and the provisions of this Act

Matters pending 16. In case any matter or prc

(3) When any additional functi

sub-section (1), the Lokayukta shal

the same functions as he would in
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r, the total period shall not be more

ed by the Governor. The Group of

within a period of three month. Such

avukta for the reasons to be recorded

Maharashtra Legislative Assembly;

(1) of section 12, the Lokayukta shall

pvernor and the views of such Groun

ary inquiry under sub-section (1) in

(1) of section 12, the Lokayukta shall

be more proper for the complainant

in writing, by one month; howeve-

than four months in aggregate.

of Ministers as may be appoint

Ministers shall submit its views w

neriod may he extended hy the Lok

obtain the prior approval of the

(b) in clause (b) of sub-section

ohtain the prior anproval of the G

(3) Before initiating any prelimin

respect of public servants referred to,-

(a) in clause (a) of sub-section

circumstances of the case it would

to avail of such remedies.

ablo to tho comnloinont ond in tho

or vexatious or is not made in good

unds for inouiry or inyestigationor

cretion, refuse to make an inquiry of

(1), if in his opinion,-

proceeding in the matter, order Act, 1988.

servant, in the manner as provided

sdefined under clause (g) of section

the matter or close the same and if

ther it shall to ascertain whether

relating to
complaints

under

Prevention of
Corruuption

ER V

FESTIGATION BY LOKAYUKTA.

n receint of a comnlaint under the Provisions

(e) othor romodios oro ovoile

(a) the complaint is frivolous

faith;

(h) there are no sufficient gro

(2) The Lokayukta may, in his dis

any complaint specified in sub-section

there exists a prima facie case for

preliminary inquiry against any public
in suh-section (3)

1988.
Prevention of Corruption Act, 1988, as

2, first decide whether to proceed in

the Lokayukta decides to proceed fur

49 ofl

CHAPTI

PRELIMINARY INQUIRY AND INV

21. (1) The Lokavukta shall

o the opinion of the majority of the

heard the case, including those who

e Chairperson who shall either hear

e case for hearing on such point or

bers of the Lokayukta and such point

disposal to any other bench.

sisting of an even number of Members Decision to be
by majority.

all state the point or points on which

fer made by the complainant or the Power of

giving an opportunity of being heard Chairperson totransfer cases.

nt, as the case may be, may transfer

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ १५

or points shall be decided according

Members of the Lokayukta who have

first heard it.

t

they differ, and make a reference to th

the point or points himself or refer th

points by one or more of the other Mem

any case pending before one bench for

20. If the Members of a bench con:

differ in opinion on any point, they sha

19. On an application for transf

public servant, the Chairperson, after

to the complainant or the public serva
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time, the Lokayukta may take action as

hall convey its approval within the period

ompetent authority fails to convey its

d in writing, by one month; however, the

than four months in aggregate.

11

its views through the Chief Secretary or

nominated by the Chief Secretary, within

period may be extended by the Lokavukta

(h) of sub-section (1) of section 12, the

rior approval of the competent authority

ary of the concerned department, as he

approval within the specified

he deems fit:

(4) The competent authority S

specified in sub-section (3):

Provided that, if the co

for the reasons to be recorded

total period shall not be more

deems fit, who shall submit i

the Additional Chief Secretary

a period of three months. Such

(f) in clauses (f), (g) and

Lokayukta shall obtain the p

and the views of the Secreta

e months. Such period may be extended

asons to be recorded in writing, by one

riod shall not be more than four months

of sub-section (1) of section 12, prior

r and the views of the Chief Secretary or

the Chief Secretary, who shall submit its

asons to be recorded in writing, by one

riod shall not be more than four months

concermeU Mimister ana tne WS Oi tne

antralaya department, who shall submit

ree months. Such period may be extended

s in aggregate;

ction (1) of section 12, the Lokayukta shall
d :eiaton ond tof tb

in aggregate;

views within a period of thre

by the Lokayukta for the re

month; however, the total pe

(e) in case of clause (e)

approval of the Chief Ministe

the Committee appointed by t

by the Lokayukta for the re-

month; however, the total pe

in aggregate;

obtainn prior approval oi tne

Secretary of the concerned M

its views within a period of th

not be more than four month:

(d) in clause (d) of sub-sed

obtoin im oml of tlad

ne month; however, the total period shall

by the Chairman or Speaker, as the case

1 be conveyed within a period of three

xtended by the Lokayukta for the reasons

of Member of Maharashtra Legislative

Caharashtra Legislative Assembly, in case

Əgislative Assembly. and the views of the

Tinisters;

tion (1) of section 12, the Lokayukta shall

of the Chairman of the Maharashtra

purposes of this clause, the Group of

y the Chief Secretary or the Additional

the Chief Secretary, who shall act as the

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

to be recorded in writing, by α

Committee (if any) appointed

may be. Such approval shal

months Such nerind may he A

Legislative Council, in case

Council and Speaker of the M

of Member of Maharashtra Le

Secretary of such Group of M

(c) in clause (c) of sub-seс

obtain the prior approval

Explanation.-For the

Ministers shall be assisted b

Chief Secretary nominated by

36
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roceed in the matter or investigation,

ccording to the report received under

asons therefor, close the matter and

ant and the nublic servant concerned

n the Lokayukta under section 35.

ed under sub-section (1) shall be

section 22.

ing the Lokayukta in conducting

provided in clause (b) of sub-section

y to the State Government shall have

assistance of the concerned Secretary

se of conducting preliminary inquiry.

or if there exists a prima facie case to p

भाग आठ-८७-३.

एचबी-२४२१-३

(5) If there is no prima facie case a

sub-section (1), after recording the rea

communicate the same to the comnlaina

the same powers as are conferred udo

(4) A preliminary report receiv

considered by the benches specified in

(3) For the purposes of assist

preliminary inquiry under this Act, as

(2) of section 22, the concerned Secretar

in force, the Lokayukta shall take the

to the State Government for the purpo:

ained in any law for the time being

f preliminary inquiry and for reasons

further period of ninety days. The

bmitted to the Lokayukta.

vernment.

quiry referred to in clause (b) of Preliminary
inquiry.

narily be completed within a period

s section shall be taken in case of a

affairs of the Central Government,

tion 51; or

inquiry under the provisions of this

oceedings, may take action to proceed

(2) Notwithstanding anything cont

of ninety days from the date of order of

to be recorded in writing, within a

preliminary inquiry report shall be su

without the consent of the Central Go

23. (1) Every preliminary ing

sub-section (2) of section 22 shall ordi

Provided that, no action under thi

person serving in connection with the

against the complainant under sed

Act:

(b) may direct for preliminary

of the following actions, namely:-

(a) in case of closure of the prq

a prima facie case to proceed in the

adotiong to pronор ith ono or moro

recording the reasons therefor, close

e to the complainant and the public

vants shall be considered by not less

according to the vious rocojvod under

inister and any Minister shall be

ukta; and

of views.

-ions of this sub-section shall not be

t the Chief Minister.

section 21 of the Act - Consideration

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ १७

servant concerned; or if there exists a

mottor tho bonab moymolo rogommar

J.

sub-section (1), the bench may, after

the matter and communicate the sam

(b) relating to other public ser

than two members of Lokayukta.

(2( I£ thoro is no nrima facie caso

(a) relating to the Chief M

considered by full bench of Lokay

Provided further that, the provis

applicable in case of complaint against

22. (7) The views received undert
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bject to the provisions of section 30;

cerned competent authority to initiate the

any other appronriate action against the

ub-section (1) from any State Agency and

closure report, before the Special Court

ub-section (1) of section 22 shall consider

1974.

e investigation report to the Lokayukta.

on (3) shall be deemed to be a report filed

eferred to in section 173 of the Code of 2 of

concerned public servant.

against the public servant su

(b) recommend to the con

denartmental proceedinos or

every report received by it under s

may, decide as to-

(a) file charge-sheet or

Criminal Procedure, 1973.

(5) The benches specified in s

to it by the Lokayukta, submit th

(4) The report under sub-secti

on completion of investigation, re

TRT4.

e Agency shall, in respect of cases referred

sciosed to tne puoine or tne press wetner

: contained in section 173 of the Code of 2 of
1074

shall be conducted in private and in

olainant and of the public servant affected
gologod to tho publi omtho ubot%

may extend the said period not exceeding

cotal period shall not be more than twenty-

reasons to be recorded in writing.

tate Agency to carry out the investigation

omplete the investigation within a period

order:

ta decides to proceed to investigate into

Criminal Procedure, 1973, the Stat

by tne investigation snall nol be a

before or during the investigation

(3) Notwithstanding anything

(2) Every such investigation

particular, the identity of the comp

bu tho inuoatimoti oll ot bo di

Provided that, the Lokayukta

six months at a time, however the t

four months in aggregate, for the

the complaint, it shall direct any S

as expeditiously as possible and co

of six months from the date of its

this Act.

Investigation. 24. (1) In case the Lokayuk
.. 1 11 1•

e undertaken by any State Agency under

For the explanation of the public servant:

an explanation from the public servant

tion shall not interfere with the search

ainant under section СТ.

ry inquiry under clause (b) of sub-section

under clause (a) of sub-section (5) of this

e proceedings, the bench may take action

ations to proceed with one or more of the

igation by any State Agency of the State

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

and seizure, if any, required to be

section, the Lokayukta shall call f

Provided that, the seeking of

hefore an inquiry or an investiga

to proceed against the compla

(6) Before ordering prelimina

(2) of section 22 or an investigatior

Government; or

(b) in case of closure of th
1

the bench shall make recommenda

following actions, namely:—

(a) mav direct for investi
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s of any inquiry or investigation under

or collected in connection with such

sions of sub-section (2) of section 24,

iniormation.

y inquiry or investigation, to furnish

such document.

by the Lokayukta or members of their Secrecy of

the Lokayukta or the investigating

quire any public servant or any other

to furnish information or produce

public servant or

any other person

to furnish

information, etc.

f this Act, for the purposes of any Lokayukta may
41I1-

require any

hat person a reasonable opportunity

ry inquiry or investigation and to

, consistent with the principles of

staff in the course of, or for the purposes

this Act, and any evidence recorded

information, shall, subject to the provis

documents relevant to such prelımınarj

any such information or produce any

27. (1) Any information, obtained

pre y in or investigation,

authority, as the case may be, may req

person who, in its opinion, is able

natural justice.

26. Subject to the provisions o

the Lokayukta shall give to

of being heard in the prelimina

produce evidence in his defence

t

reputation of any person other than

licially affected by the preliminary

eding, the Lokayukta,-

nquire into the conduct of any person

Persons likely to

be prejudicially
affected to be

heard

vestigation (including such material

the public servant) under this Act,

egulations.

f preliminary inquiry or investigation

ecial Court.

ed, the manner and procedure of

e it or disposed of by it.

original records and evidences, which

inquiry or investigation,

other than the accused; or

(b) is of the opinion that, the

an accused is likely to be prejuc

25. If, at any stage of the procee

(a) considers it necessary to ir

conducting a preliminary inquiry or in

and documents to be made available to

shall be such as may be specified by ro

are likely to be required in the process o

or conduct of a case by it or by the Sp

(10) Save as otherwise provide

of number of complaints pending befor

(9) The Lokayukta may retain the
יד

ions, display to the public the status

e preliminary inquiry or, as the case

shall. from time to time. and in such

perintendence.

g the preliminary inquiry or the

ass appropriate orders for the safe

avestigated by any State Agency; and

a copy of charge-sheet so filed, to the

ing a decision under sub-section (5)

g authority to file charge-sheet in a
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manner as may be specified by regulat

custody of the documents relevant to th

may be, investigation, as it deems fit.

(8) The website of the Lokavukta

Lokayukta for the purposes of su

(7) The Lokayukta may, durin

investigation, as the case may be, рa

Special Court in respect of cases in

TL

(b) the concerned to forward a

L

(6) The Lokayukta may, after tak

on filing of the charge-sheet, direct,-

(a) the concerned investigatin
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writing by such authority, be extended

autnority

authority shall convey its decision under

f three months to the Lokayukta, which

fter obtaining sanction for prosecution of

the concerned investigating authority to

d shall send a copy of the report together

clusion of the investigation, the findings
nission of an offence under the Prevention

c servant referred to in sub-section (1) of

49 of 1988.

tion or refused such sanction under this

under any Act shall be barred from taking

may, for reasons to be recorded in

by a period of one month :

with its findings to the competenh

Provided that, the competent

this sub-section within a period 이

section 12, the Lokayukta may, a

the competent authority, instruct

file a case in the Special Court an

Action on

inquiry against
public servant.

30. (1) Where, after the con

of the Lokayukta disclose the comn

of Corruption Act, 1988 by a publi

accorded sanction for prosecu

Act then, any other authority

a decision in this regard.

authority or the Lokayukta has either

athority has either accorded sanction for

nction under any Act then, the Lokayukta

I from taking a decision in this regard; or

such public servant.

g contained in any Act, in same or similar

erson,

ses investigated by such Agency on the

gainst such public servant; or

for prosecution or for filling charge sheet

no approval of any other authority shall

the purpose of,-

r conducting investigation by any State

ching contained in the Prevention of

law for the time being in force, but subject

e the approval of the competent authority

49 of 1988.

(b) where the competent

(a) where sanctioning au

prosecution or refused such sa

under this Act shall be barred

in the Special Court, against

Bar of sanction

for prosecution.
29. Notwithstanding anythin

issues of complaint against any pe

Agency in respect of the cas

direction of the Lokayukta, a

(b) for granting sanction

of the public servant is obtained,

be required by the Lokayukta for

(a) making inquiry or fo

Where previous

approval is

obtained, no

other approval
neressary

28. Notwithstanding anyt

Corruption Act, 1988 or any other I

to the provisions of this Act, where

es as may be prescribed.

ce of giving or fabricating false evidence

or for purposes of any proceedings under 45 of 1860.

nvestigation or in any report to be made

roceedings to be taken on such report; or

oceedings for an offence under the Official 19 of 1923.

nce so recordea or collected.

1) shall apply to the disclosure of any

twithstanding anything contained in the

court shall be entitled to compel the

ant to give evidence relating to such

1 of

1872.
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(c) for such other purpos

Secrets Act, 1923, or an offen
under the Indian Penal Code

section 51 of this Act; or

(a) for purposes of the ir

thereon or for any action or p

(b) for purposes of any pr

iniormation or proauce the evide

(2) Nothing in sub-section (

information or particulars,

be treated as confidential and no

Indian Evidence Act, 1872, no

Lokayukta or any public serva
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okayukta may, after recording the

and communicate the same to the

public servant and the report of the

d of the office or competent authority,

na facie caseв вссоding to the report!

r competent authority shall send his

yukta from the date of receipt of the

be, of tne pubne servant, to can for

d his say and the Secretary of the

t to the concerned public servant for

partment or the head of the office or
bnf tho nublin goont to oll fon

received under sub-section (4), the L

reasons therefor, close the matter a

(5) Upon receipt of the say of the

Secretary of the department or the heac

as the casе тл he if there is no prin

department or the head of the office on

report, within ninety days to the Loka

reference.

competent autnorty, as the case may

report on complaint.

(4) The public servant shall sen

Lokayukta shall forward the complaint

his say; and to the Secretary of the de

mnotont outhonit tho epad

proceed further, it shall, ascertain

o for procooding in tho mottor Tho

(1) on the grounds specified in sub-

1 1 11

st decide whether to proceed in the

retion, refuse to make an inquiry into

GRIEVANCE.

receipt of a complaint against any Complaints of
grievance

ticle 320 of the Constitution of India.

D

1.

ub-sections (1), (2) and (3) shall be

Etho апоigio ntoinod in ontiolo

(3) If the Lokayukta decides to

hothor thoro ovicte o nrima facia eod

any complaint specified in sub-section

section (2) of section 21.

public servant regarding grievance, fin

matter or close the same.

(2) The Lokayukta may, in his disc

COMPLAINTS OF

31. (1) The Lokayukta shall, on

e generanty ОЦ

311 and sub-clause (c) of clause (3) of an

CHART

such person has been specified thereir

(4) The provisions contained in s
ithout pnoiudino to tho ronorolitn of

of which a procedure for removal of

Dy any public servant.

ons (1) and (2) shall apply in respect

pursuance of the provisions of the

1973 or section 19 of the Prevention

f a charge sheet on completion of

officer authorized by it in this behalf,

against Chief Minister.

anding anything contained in section

ent authority fails to convey its decision

ca may take action as he deems fit:

as of first and second provisos shall

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ २१

Constitution of India and in respect

take cognizance of offence committed

(3) Nothing contained in sub-sectiq

of the persons holding the office in

Code of Criminal2 of 1974. 197 of the Procedure,

49 of 1988. of Corruption Act, 1988, on filing o

investigation, by the Lokayukta or any

not be applicable in case of complaint

(2) A Special Court may, notwithst

Provided further that, if the compete

within the said time limit, the Lokayukt

Provided also that. the provision
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the preliminary inquiry or investigation

to seize such documents.

as reason to believe that any document

eful for, or relevant to, any preliminary

is Act, are secreted in any place, it may

rce, have the powers of superintendence

Agency in respect of the matter in so far

n by such Agency under this Act.

OF LOKAYUKTA.

twithstanding anything contained in any

HAPTER VII

authorize State Agency to whom

has been given to search for and

Search and

seizure.

34. (1) If the Lokayukta ha

which, in its opinion, shall be us

inquiry or investigation under thi

Lokayukta. other law for the time being in fo

and to give directions to the State

as they relates to the investigatio

POWERS

Supervisory 33. The Lokayukta shall, no
powers of

concerned parties.

CH

leressary give nersonal hearins to the

oncerned, but where he is not so satisfied

o deserves, he may make a special report

d also inform the complainant concerned.

ied with the action taken or proposed to

or findings referred to in sub-sections (1)

ader information to the comnlainant. the

the term specified in the report, intimate

kayukta, the action taken for compliance

chin such time as may be specified in the

report is sent under sub-section (1), shall

y other person, the Lokayukta shall, by a

o the public servant and the authority

r undue hardship shall be remedied or

(4) The Lokavukta may if r

public servant and the authority co

and if he considers that the case s

upon the case to the Governor and

(3) If the Lokayukta is satisf

be taken on his recommendations

and (2). he shall close the case ur

within one month of the expiry of

or cause to be intimated to the Lo

with the report.

redressed in such manner and wit

report.

(2) The authority to whom a 1

hardship to the complainant or an

report in writing, recommend to

concerned that such injustice, o

action has resulted in injustice or undue

ny action in respect of which a complaint

r can be or could have been made. the

the relevant service rules applicable to

-ther inquiry under the provisions of this

tiate departmental inquiry or any other

the concerned public servant by the

vant concerned; or if there exists a prima

matter, the Lokayukta may make

h one or more of the following actions,

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

Lokayukta is satisfied that such a

Act.

Report of

Lokayukta.

32. (1) If, after inquiry of ar

involving a grievance has beena

concerned authority as per

public servant; or

(b) to decide to make fur

namely :-

(a) to recommend to init

appropriate action against

complainant and to the public serv

facie case to proceed in the

recommendations to proceed wit
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pro on of any document; ann

ord or copy thereof from any office.

ttendance of any person and examine

noduotion of onu роопmontı oud

estigation, any officer or organization

utilized under sub-section (1) may,

the Lokayukta,-

cate Government.

y inquiry or investigating into any

utilise services of

officers of State

Government.

ion 193 of the Indian Penal Code.

or the purpose of conducting any Powers of
Lokayukta to

utilize the services of any officer or

(0) require tne discovery anu

(c) requisition any public reco

(a) summon and enforce the a

him;

(h) noouino tho diип oар

matter pertaining to such inquiry or inv

or State Agency whose services are

subject to the direction and control of

organization or State Agency of the St

(2) For the purpose of preliminar

45 of 1860. proceeding within the meaning of sect

36. (1) The Lokayukta may, fo

preliminary inouiry or investigation

yukta shall be deemed to be a judicial

piol of tne Lokayukta, 1s nσι 1n d

before the Lokayukta; and

ay be prescribed.

n, in case of a witness, shall be issued
i of tho Iolrrto

record or copy thereof from any court

•the examination of witnesses or

nd production of any document;

idavits;

g matters, namely :-

the attendance of any person and

(2) Any proceeding before the Loka

oniy wnere tne witness, in tne of

position to attend the proceeding

(vi) such other matters as ma

documents:

Provided that, such commissio

uno tho it i +

(iv) requisitioning any public

or office;

(v) issuing commissions for

(ii) requiring the discovery ar

(iii) receiving evidence on aff

trying a suit in respect of the followin:

(i) summoning and enforcing

examining him on oath;

e Code of Civil Procedure, 1908, while
certain cases.

of this section, the Lokayukta for the Lokayukta to
have powers of

vestigation under this Act shall have civil court in

ent is required to be returned, the

nay return the same after retaining

icated

e custody of such officer as may be

uch authorized officer to retain such

reliminary inquiry or investigation

hat any document seized under sub-

for the purpose of any preliminary

nd that it shall be necessary to retain

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ २३

5 of 1908. all the powers of a civil court, under the

35. (1) Subject to the provisions

purpose of conducting any inquiry or in

T

Provided that, where any docum

Lokayukta or the authorized officer m

conies of such document duly authentt

the document in its custody or in the

authorized, it may so retain or direct s

document till the completion of such p

(2) If the Lokayukta is satisfied

section (1) may be used as evidence

inquiry or investigation under this Act a

ti
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e assets, proceeds, receipts and benefits,

shall be returned to such public servant,

scation made under sub-section (1) is

h Court or where the public servant is

eeus, LS, Dy

red by means of corruption by the public

iscation of such assets, proceeds, receipts

o the provisions of section 37 where the

a facie evidence, has reason to believe or
aoda rogojntg and bonefit botosor

ubsequently convicted of the charges of

e to the offence under the Prevention of

scated and vest in the State Government.

49 of 1988.

acquitted by the Special Court, th

confiscated under sub-section (1)

and benefits till his acquittal.

(2) Where an order of confi

modified or annulled by the Hig

procured by
assets, proe

means of name called, have arisen or procu
corruption in

special servant, it may authorize the conf
circumstances.

38. (1) Without prejudice to

receipts and Special Court, on the basis of prim

Confiscation of

assets, proceeds,

benefits arisen or i tiafiod thot the ngota

(4) If the public servant is s

corruption, the proceeds relatable

Corruption Act, 1988 shall be confi

sequently acquitted of the charges framed

shall rescind the order prohibiting the

1 been acquired through corrupt means,

nation of such property till the completion

blic servant in the Special Court.

vant in the Special Court.

if it is of the opinion that the property

file an application, stating the facts for

ts, before the Special Court and make a

cion of such assets till completion of the

ce are likely to be concealed, transferred

-r which may result in frustrating any

scation of such proceeds of offence,

anenation of tne property.

(3) If the public servant is sub

against him, the Special Court
olionotion of tho pnopont

mentioned in the application had

make an order prohibiting the alie

of the proceedings against the pul

proceedings against the public ser

(2) The Special Court may,

the Lokayukta may direct to

prohibiting the alienation of asse

praver for prohibiting the alienat

(c) such proceeds of offen

or dealt with in any manne

proceedings relating to confis

ession of any proceeds of corruption;

d of having committed an offence relating

has reason to believe and the reason for

writing, on the basis of material in his

ne Lokayukta within such period as may

11

on or State Agency whose services are

all inquire into or, as the case may be,

o the preliminary inquiry or investigation

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

corruptiom, ana

(a) any person is in poss

(b) such person is accusec

prohibition for
37. (1) Where the Lokayukta

alienation of such belief is to be recorded in
assets.

possession, that,-

Procedure for

and submit a report thereon to th

be specified by it in this behalf.

(3) The officer or organizati

utilized under sub-section (2) sh

investigate any matter pertaining t
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s resulted in failure of justice:

to or on an application made by the Power to
review.

ssed by it under this Act, so as to

or oross error occurred in the order

powers conferred on it may also be

Members or officers or employees as

eral or special order in writing and Power to

delegate.
ns as may be specified therein, direct

vant from transferring or alienating
im throurh eorrunt monns

एचबा-२४२१-४.

or discovery of new evidence which ha

भाग आठ-८७-४.

42. The Lokayukta may, suo mo.

aggrieved party, review any order pa
correct the natent error of law or fart

that any administrative or financial

exercised or discharged by such of its

may be specified in the order.

a ay

41. The Lokayukta may, by gen

subject to such conditions and limitatio

document or record; or

(c) to prevent the public ser
ил occot lloоdl 0uirod b 거

vant from altering or secreting such

nt or recora so as,

r record from destruction or damage;

destruction of

records during
preliminary

inquiry.

arge of its functions under this Act, Powers of
Lokayukta to

ublic servant entrusted with the give directions

to prevent

cion (1), except for the reasons to be

it is not feasible for administrative

e order.

rdinarily accept the recommendation

idence or influence witnesses,

mend to the State Government for

ont from tho post bold bz bim +ill

(b) to prevent the public ser.

preparation or custduy di any uvcume

(a) to protect such document o

or

40. The Lokayukta may, in disch

issue appropriate directions to a р
ion o ouotodr of on dom

of the Lokayukta made under sub-sect

recorded in writing, in a case where

reasons.

such period as may be specified in the

(2) The State Government shall ΟΙ

or in any way tamper with the ev

then, the Lokayukta may recom

tronofor or ugоngion of ouah nublin a

H

to in clause (a) is likely to destroy

ction 12 in his post while conducting

to affect such preliminary inquiry

allegation of
corruption.

blic servant referred to in clause (e)

recommend

transfer or

suspension of

public servant
connected with

d, from the date of confiscation.

le making a preliminary inquiry into Powers of
Lokayukta to

io soticfiod on tho bocis of oidoneo

eason to return the assets, proceeds,

vant shall be paid the price thereof

the interest at such rate as may be

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ २५

(b) the public servant referreq

or (f) or (g) of sub-section (1) of se

the preliminary inquiry is likely

adversely; or

a

available, that-

(a) the continuance of the pu

decided by the Special Court calculate

39. (1) Where the Lokayukta, wh

ollorotions of eorruption is nrima fac

and in case it is not possible for any re

receipts and benefits, such public ser

including the money so confiscated with
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ce Legislature has, on an inquiry held in

escribed in that behalf, reported that the

T

his office by order of the Governor on

e High Court, on a reference being made

on boing gionod hu nt looat gonontu fiol

1l not inquire into any complaint made

ember.

of suh.section (4) the Chairperson or any

HAPTER IX

IRPERSON AND MEMBERS.

s may, if assessed and quantifiable under

from such beneficiary or beneficiaries

It, Dy a pet

members of the Maharashtra Stat

accordance with the procedure pre

Member shall be removed from

grounds of misbehaviour after the

to it br tho Comornor ou о potition

Removal and

suspension of

Chairperson
and Members.

45. (1) The Lokayukta sha

against the Chairperson or any M

(2) Subiect to the provisions C

C

REMOVAL OF CHA

servant so convicted, then such los

this section, also be recovered

proportionately.

ries of actions or decisions of the public

nd

ourt, for reasons to be recorded in writing,

oss caused was pursuant to a conspiracy

ublic servant not taken in good faith and

and may order recovery of such loss, if
apuhlic soruant so convictod:

8 by the Special Court, notwithstanding

for the time being in force, it may make

sed to the nublic exchequer on account of

49 of 1988.

h three months period, but not exceeding

is convicted of an offence under the

record reasons therefor and complete the

more than three months or such further

ths each, for reasons to be recorded in

with the beneficiary or benefician

Provided that, if the Special C

comes to the conclusion that the 1

the actions or decisions of such pu

for which he stands convicted,
possiblo or ouantifiablo from such

loss and

recovery

thereof by

Special Court.

Prevention of Corruption Act, 198

and without prejudice to any law

an assessment of loss if any caus

Assessment of

writing before the end of each suc

a total period of two years.

44. If any nublic servantl

one year, the Special Court shall

trial within a further period of not

periods not exceeding three mon

al cannot be completed within a period of

ensure completion of each trial within a

of filing of the case in the court:

APTER VIII

CIAL COURTS

order shall be passed without giving an

concerned nerson

all be exercised within ninety days from

of such application and subject to the

remedy has been preferred against such

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

Provided that, in case the tria

Special Courts. 43. The Special Courts shall

period of one year from the date d

CH

SPEC

order:

Provided further that, no such

onnortunity of heing heard to the

Provided that, such power sh

the date of such order or receipt

condition that no appeal or other
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Ikla is nkely to destroy or in any way

ence witnesses,

uiry adversely; or

of the Lokayukta or State Agency
lrto i lilolu to doatmor

er or employee of the Lokayukta or
ed in his post while conducting the

the complaint against any officer or

gency engaged or associated with the

d on the basis of evidence available,

e the inquiry into the complaint or

rty days from the date of its receipt.

engaged or associaled wiln LOkayu

tamper with the evidence or influ

inquiry is likely to affect such ing

(b) an officer or employee d
iotod uith I olror

that,-

(a) continuance of such office

State Agenry engaged or associat

(3) While making an inquiry into

employee of the Lokayukta or State Ag

Lokayukta, if it is prima facie satisfie

(2) The Lokayukta shall complet

allegation made within a period of thin

-vention of Corruption Act, 1988 shall

provisions of this section

ion or wrong doing made against any Complaints
against officials

der or associated with the Lokayukta of Lokayukta.
10o0 1 11

ers of an incorporated company, he

on (2), be deemed to be guilty of

or agreement made by or on behalf

-s in any way in the profit thereof or

erefrom otherwise than as a memher

overnor, unfit to continue in office by

y.

Temher is or becomes in any в

of office, in any paid employment

49 of 1988. for an offence punishable under the Pre

be dealt with in accordance with the d

46. (1) Every complaint of allegat

officer or employee or State Agency und
11

and in common with the other memb

shall, for the purposes of sub-secti
misbehavior.

concerned or interested in any contract

of the State Government or participate

in any benefit or emolument arising th

TAT

(d) is, in the opinion of the Go

reason of infirmity of mind or bod

(5) If the Chairnerson or anz M

moral turpitude;

(c) engages, during his term

outside the duties of his office; or

ernor, is guilty of an offence involving

he case may be,-

or

igh Court on such reference.

ained in sub-section (2), the Governor

the Chairperson or any Memher if

ce has been made to the High Court

e recommendation or interim order

until the Governor has passed orders

ase may be, ought to be removed on

from office the Chairperson or any

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ २७

(b) if in the opinion of the Gove

the Chairperson or such Member, as tl

(a) is adjudged an insolvent;

on receipt of the final report of the Hi

(4) Notwithstanding anything conta

may by order remove from the office

Member in respect of whom a referenc

under sub-section (2), on receipt of th

made by the High Court in this regard

Chairperson or such Member, as the c

such ground.

(3) The Governor may suspend 1
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proauction 01 000ks, accounts,

d papers and to inspect any of the offices

ts, privileges and authority in connection

nt General of the State generally has, in

Government accounts and, in particular,
алорuotion of boolrg овоntg oорроotod

of the State or any person appointed by

of the accounts of the Lokayukta under

ukta shall be audited by the Accountant
mole os mo bo spoвifiod bu bim

ll maintain proper accounts and other

nnual statement of accounts in such form

te Government in consultation with the

vouchers and other documents and

of the Lokayukta.

this Act shall have the same right

with such audit, as the Accountar

connection with the audit of the

aboll bouo tho nirht to domond thP

a

(3) The Accountant General

him in connection with the audit

Accountant General of the State.

(2) The accounts of the Lokay
of tho Stoto ot cuoh intorGonorol

Annual

statement of

accounts.

49. (1) The Lokayukta sha

relevant records and prepare an a

as may be prescribed by the Stat

ukta.

LOkay

d for the salaries and allowances payable

nd the administrative expenses, including
ension pavable to or in respect of officers

ay, after due appropriation made by State
ozo to tho Iokouto gronts of cueb сume

escribed, its budget for the next financial

ots and expenditure of the Lokayukta and

vernment for information and necessary

HAPTER X

COUNTS AND BUDGET.

anare in such form and at such time in

cayukta, a reasonable opportunity of being

and other employees of the Lokay

Government. al,

of money as are required to be pai

to the Chairperson and Members a

the salaries and allowances and n

action.

Grants by

State
48. The State Government m

Logicloturo bu lw in thic boholf m

each financial year as may be pre

year, showing the estimated receip

forward the same to the State Ga

Budget.

C

FINANCE, Ас

47 The Lokayukta shall nrd

engaged or associated with the Lok

heard.

such officer or employee of State Agency

ated with the Lokayukta and initiate

the official concerned:

hall be nassed without giving such officer

B
or of any wrong doing, it shall, within a

letion of such inquiry, order to prosecute

okayukta or such officer or employee of

49 of 1988.

nquiry, if the Lokayukta is satisfied that

the commission of an offence under the

order, suspend such officer or employee

uch State Agency engaged or associated

owers and responsibilities hereto before

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

or employee of the Lokayukta, or

State Agency engaged or associ

disciplinary proceedings against

Provided that no such order

t

Prevention of Corruption Act, 1988

period of fifteen days of the comp

such officer or employee of the L

exercised by it.

(4) On the completion of the i

there is prima facie evidence of

then, the Lokayukta may, by

of the Lokayukta or divest s

with the Lokayukta of all po
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aint made by a person against whom

aplaint was made or by an officer

انو

ognizance of an offence under clause

fine which may extend to two lakh

ot gboll torо вохnironoo of on offonaol

to prosecute the complainant and he

vith imprisonment for a term which

e penalty upto two lakh rupees: etc., to public
servant.

sing any order under this section the

pportunity of being heard to the

(b) of sub-section (1) except on a compla

the false, frivolous or vexatious com

authorised by the Lokayukta.

under clause (b) of sub-section (1).

(3) No Special Court shall take co

may extend to one year and with

rupees.

(2) No Court ovoopt o Sponinl Co

concerned person; or

(b) the Lokayukta may direct

shall on conviction, be punished

(a) the Lokayukta may impos

Provided that, before pas:

Lokayukta shall give an o

complaint under tis ACt,

1 111

and payment of

compensation,

Member of Lokayukta.

ng contained in this Act, whoever Prosecution for

nomnloint undon thin ot false complaint

199, subject to the modification that

ence shall be made by the public

nction of the Governor in the case of

2) to (5) of section 199 of the Code of

in relation to an offence under sub-

oply in relation to an offence referred

okayukta nto uisrepute, snan, on

mprisonment for a term which may

with both.

or intended to be read, makes or

ther act, which is calculated to bring
oroulrto into dinouto aholl

s any raise, Irivolous or vexauoug

an offence against the Chairperson or

51. (1) Notwithstanding anythi
molro оа folo fnirо ou тouotiо

to in sub-section (1) of the said section

no complaint in respect of such off

prosecutor except with the previous sa

2 of 1974. (3) The provisions of sub-sections

Criminal Procedure, 1973 shall apply

section (1) or sub-section (2) as they ap

tne erson or n

conviction, be punished with simple i

extend to six months or with fine, or

(2) Whoever, by words spoken

publishes any statement or does any 01

tho Choinnonan n Momhon of tho I

ember of the Lokayukta, while he is

under this Act, shall, on conviction,

for a term which may extend to six

insult or

interruption to,

or bringing
into disrepute,

Lokayukta.

CR XI

PENALTIES.

offers any insult, or causes any Intentional

ment shall cause the same to be laid

ature.

ta, as certified by the Accountant

son appointed by him in this behalf,

, shall be forwarded annually to the

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ २९

months, or with fine, or with both.

interruption to the Chairperson or Me

conducting any inquiry or investigation

be punished with simple imprisonment

CHAPTE

OFFENCES AND

50. (1) Whoever intentionally

State Government and the State Govern

before each House of the State Legisla

(4) The accounts of the Lokayuk

General of the State or any other pers

together with the audit report thereon
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irns and statements ana sucn particulars

jurisdiction of the Lokayukta, as the State

me, require.

ish to the State Government, at such time

as may be prescribed or as the State
ond atotomopta ond auob pontiolona

HAPTER XII

CELLNEOS

persons or trust, such director, manager,

so be deemed to be guilty of that offence

d against and punished accordinely

ed or not) and it is proved that the offence

ent or connivance of, or is attributable to

-ector manager secretary or other officer

t may request, suen ret

in regard to any matter under the j

Government may, from time to ti

Furnishing of

returns, etc.,
to State

Government.

and

53. The Lokayukta shall furn

in such form and manner

pont mo поoat uob nott

CH

MIS

of such society or association of

secretary or other officer shall als

and shall he liable to he proceede

persons or trust (whether registere

has been committed with the cons

any neglect on the nart of any dird

contained in sub-section (1), Wnere an

committed by a society or essociation ofl

t his knowledge or that he had exercised

ommission of such offence.

d against and punished accordingly:

ned in this sub-section shall render any

ent provided in this Act, if he proves that

t of the business or affairs or activities of

sons or trust as well as such society or

all be deemed to be guilty of the offence

sociation of persons or trust (whether

o, at the time the offence was committed,

responsible to, the society or association

neaning as assigned to it in section 52 of

45 of 1860.

der sub-section (1) of section 51 has been

(2) Notwithstanding anything

offence under this Act has heen

the offence was committed withou

all due diligence to prevent the co

and shall be liable to be proceede

Provided that, nothing contai

such person liable to any punishm

of persons or trust, for the conduc

the society or association of pers

association of persons or trust sh

Dy society

or association of committed by any society or as

persons or trust. registered or not), every person wh

was directly in charge of, and was

"good faith" shall have the same n

the Indian Penal Code.

False complaint 52. (1) Where any offence un
modo bu gooiotu

arpose of this sub-section, the expression

section shall apply in case of complaints

want against whom he made the false

expenses for contesting the case by such

rt may determine.

person (being an individual or society or

ether registered or not)), for having made

ct, such person shall be liable to pay

on to an offence under clause (b) of sub-

the public prosecutor and all expenses

shall be borne by the State Government.

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

Explanation.-For the pu

(6) Nothing contained in this

made in good faith.

compensation to the public ser

complaint in addition to the legal

public servant, as the Special Cou

(5) In case of conviction of a

association of persons or trust (wh

a false complaint under this А

(4) The prosecution in relatic

section (1) shall be conducted by

connected with such prosecution S
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aint and affidavit thereof under sub-

dice to the generality of the foregoing

all or any of the following matters,

other laws.

may, by notification in the Official Power to make
rules.

rovisions of this Act.

shall be in addition to, and not in Provisions of
this Act to be

me being in force. in addition of

shall have effect notwithstanding Act to have
overriding

ned in any enactment other than this effect.

oy virtue of any enactment other than

namely:-

(a) the form for making compl

section (2) of section 14;

(2) In particular, and without preju

powers, such rules may provide for a

61. (1) The State Government

Gazette, make rules to carry out the p

this Act.

60. The provisions of this Act

derogation of, any other law for the ti

59. The provisions of this Act

anything inconsistent therewith contair

Act or in any instrument having effect b

as been made who is eligible for legal

Services Authorities Act, 1987, and

diction in respect of any matter which Bar of
jurisdiction.

der this Act to determine.

for leral assistance to comnlainant Legal assistance

ng or purporting to act in pursuanc

e public servants within the meaning

officers and

employees of

Lokayukta to be

public servants.

officers and other employees of the Chairperson,
Members,

,employee, State Agency or person

anything which is in good faith done

or the rules or the regulations made

action taken in

good faith by

any public
servant.

39 of 1987.

or person against whom a complaint ha

aid as per the provisions of the Legal

rulog or romulotiong modo thoroundor

57. No civil court shall have juriso

the Lokayukta is empowered by or un

58 The Lokaukta man provide

45 of 1860.

LOkayukta snall be deemed, when act1

of any of the provisions of this Act, to b

of section 21 of the Indian Penal Code

thereunder.

56. The Chairperson, Members,
T1 111 1 1

the Lokayukta or against any officer

referred to in section 10 in respect of a

or intended to be done under this Act

er legal proceeding shall lie against Protection of

e disposed of by him or its benches,

ic, academic or professional interest,

s he may deem appropriate.

sub-section (2) of section 24, the

e available, from time to time, the

t under sub-section (1), the Governor

h an explanatory memorandum to be

egislature

resent annually a report including Annual report

of Lokayukta.
reform as may be necessary, on the

-his Act to the Governor.

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ ३१

55. No suit, prosecution, or othe

substance of cases closed or otherwise

which may appear to him to be of publ

in such manner and to such persons a

(3) Subject to the provisions of

Lokayukta may at his discretion mak

(2) On receipt of the annual report

shall cause a copy thereof together witl

laid hefore each House of the State LA

54. (1) The Lokayukta shall pr

matters relating to systemic and legal

performance of their functions under t
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r that rule or regulation.

all, thereafter, have effect only in such

s the case may be; so, however, that any

hall he without preiudice to the yalidity

ng the session or the successive sessions

making any modification in the rule or

that the rule or regulation should not be

ore each House of State Legislature, while

of thirty days which may be comprised in

cessive sessions, and if, before the expiry

on made under this Act shall be laid, as
1. TT T 1 יו

of anything previously done under

made, the rule or regulation sha

modified form or be of no effect, a

such modification or annulment s

of the session immediately followi

aforesaid, both Houses agree in

regulation, or both Houses agree

regulations. soon as may be after it is made, ber

it is in session, for a total period c

one session or in two or more suc

Laying of rules
and

under this Act.

63. Every rule and regulatic

ch is required to be, or may be, specified

cedure of conducting preliminary inquiry

ction (10) of section 24;

theying on the website of the Lokayukta,

ng or disposed of along with records and

sto under sub-section (8) of section 24;

ide for all or any of the following matters,

1

sions of this Act.

Orejudice to the generality of the foregoing

en is to be or may be prescribe

isions of this Act and the rules made

✓ notification in the Official Gazette, makе

(c) any other matter whi

(b) the manner and proc

or investigation under sub-sed

(a) the manner for displa

status of all complaints pendi

evidence with reference there

powers, such regulations may prov

namely:-

regulations.
regulations to carry out the provis

(2) In particular and without p

Power of

Lokayukta to

make

any other matter wniq

62. (1) Subject to the prov

thereunder, the Lokayukta may, by

and the time for preparing the returns

rticulars under of section 53; and

ining the accounts and other relevant

1 statement of accounts under sub-section

for preparing, in each financial year, the

year, showing the estimated receipts and

under section 47 ;

ich the Lokayukta shall have the powers

vi) of sub-section (1) of section 35;

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

1

(1( 01 secti0n 49

(e) the form and manner

and statements alongwith par

(d) the form for mainta

records and the form of annua

(1)of aootion 10

(c) the form and the time

budget for the next financial

expenditure of the Lokayukta

(b) other matters for whi

of a civil court under clause

३२ महाराष्ट्र शासन राजपत्र असाधारण भाग अ



under the provisions of the repealed

d of in accordance with the law.

ade or issued under this Act and shall

me are superseded or modified by any

ation or order issued under this Act;

t

rules, notifications or orders issued

on the date of commencement of this

inconsistent with the provisions of

ne provisions of the Act so repealed,

in force and this Act had not been

Other proceedings under the said Act,

ement of this Act before any court,

or authority, shall be continued and

एचबी-२४२१-५.

(c) all prosecutions instituted

Act shall be effective and disposeq
भाग आठ-८७-५.

this Act, be deemed to have been m

continue to be in force until the san

appointment made or rule, notifica

(b) any appointment made or

under the repealed Act and in force

Act shall, in so far as they are no

disposed of, in accordance with th

as if the said Act had continued

passed;

(a) all applications, suits and

pending on the date of commenc

competent authority or other office

this Act, the Maharashtra Lokayukta Repeal and

1, from such commencement, stand saving.

gislative Counci1;

rial staff of either House of the State

Electoral Officer, Maharashtra State;

cashtra Legislative Assembly or the
:1

ssioner, the Election Commissioners

roforrod to in ortiolo 391 of tho

ny court;

Maharashtra;

er of the Maharashtra State Publie

(2) Notwithstanding such repeal,-

Mah. XLVI

of 1971.

66. (1) On the commencement of

and Upa-Lokayuktas Act, 1971, shal

repealed.

Chalrman of the Manarashtra Leg

(g) any member of the Secreta

Legislature.

Constitution of India and the Chief

(f) the Speaker of the Mahan

Service Commission;

(e) the Chief Election Commi

ond tbo Rorionnl Commiggionor

(b) any officer or servant of a

(c) the Accountant General, M

(d) the Chairman or a MemH

ection 19 of the Indian Penal Code;

t is hereby declared that nothing in

ze the Lokayukta to investigate any

-pproval of,-

Removal of

doubts.

ction (1) shall be laid, as soon as may

of the State Legislature.

ing the difficulty:

be made under this sub-section after

m the commencement of this Act.

giving effect to the provisions of this Power to
remove

ler, published in the Official Gazette, difficulties.

with the provisions of this Act, as

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ ३३

45 of 1860.
(a) any judge as defined in se

65. For the removal of doubts, i

this Act shall be construed to authori:

action which is taken by or with the a

(2) Every order made under sub-se

be after it is made, before each House

appear to it to be necessary for remov

Provided that no such order shall

the expiry of a period of two years fro

64. (1) If any difficulty arises in

Act, the State Government may, by ord

make such provisions not inconsistent
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my apny,

the duties of my office without fear or

a, do swear in the name of God solemnly

allegiance to the Constitution of India as

and faithfullu and to tho bost of my abilitsz

SCHEDULE

section 3 (5)]

having been annointed as

ठ, डिसेंबर ८, २०२५ /  अग्रहायण १७, शके १९४७

knowledge and judgment perform

favour, affection or, ill will1.

Chairperson/ Member of Lokayukt

affirm that, I will bear faith and

blm ostablishod and I will dul

FIRST

[See s
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ting to claims for pension, gratuity,

ch arise on retirement, removal or

(e) Grant of honours and awards.

T

servants but not including action rela

provident fund or to any claims whi

tormination of sorvico

oimtments, renovals, pay, uiscipmme,

ino to conditions of service of nublic

ainant alleges harassment or gross

ns.

dianinli

r not.

h arise out of the terms of contract

of the administration with customers

of powers in relation to determining

CHEDULE

3 (1)(iv)(a)]

of investigating crime or protecting

डिसेंबर ८, २०२५/ अग्रहायण १७, शके १९४७ ३५

(U) ACclion taken in respect of app

superannuation or other matters relat-

or suppliers, except where the compl

delay in meeting contractual obligation

C otio tolro

whether a matter shall go to a court 어

(c) Action taken in matters whicl

governing purely commercial relations

the security of the State.

(b) Action taken in the exercise C

SECOND SO

[See section 1

(a) Action taken for the purpose
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MAHARASHTRA ACT No. L OF 2025.

(First published, after having received the assent of the Governor in the 

“Maharashtra Government Gazette”, on the 26th December 2025).

An Act to amend the Maharashtra Lokayukta Act, 2023.

WHEREAS it is expedient to amend the Maharashtra Lokayukta Act, 2023 
for the purposes hereinafter appearing; it is hereby enacted in the Seventy-sixth 
Year of the Republic of India as follows :—

1.  This Act may be called the Maharashtra Lokayukta (Amendment) 

Act, 2025.

Short title.

Mah. 
XLVI  

of 2025.

भाग आठ-११५–१

RNI No. MAHENG /2009/35528

महाारााष्ट्रट शाासन रााजपत्र
असााधाारण भााग आठ

वर्षष ११, अंंक ४७(५)] शुुक्रवाार, डि�सेंंबर २६, २०२५/पौौष ५, शकेे १९४७ [पृषृ्ठेे ३,  किं�मत : रुपयेे २७.००

असााधाारण क्रमांं�क ११५

प्रााधि�कृृत प्रकााशन

महाारााष्ट्र वि�धाानमंंडळााचेे अधि�नि�यम व रााज्यपाालांं�नीी प्रख्याापि�त केेलेेलेे अध्याादेेश व केेलेेलेे  

वि�नि�यम आणि� वि�धि� व न्यााय वि�भाागााकडूून आलेेलीी वि�धेेयकेे (इंंग्रजीी अनुुवााद).

In pursuance of clause (3) of article 348 of the Constitution of India, the following translation in 

English of the Maharashtra Lokayukta (Amendment) Act, 2025 (Mah. Act No. L of 2025), is hereby 

published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,    

SATISH WAGHOLE,

Secretary (Legislation) to Government,

Law and Judiciary Department.
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2.  In section 1 of the Maharashtra Lokayukta Act, 2023 (hereinafter 

referred to as “the principal Act”), for sub- section (3), the following sub-section 

shall be substituted with effect from the 8th December 2025, namely :–

“(3) (i) Sections 1, 3 and 4 shall come into force on the date of 

publication of this Act in the Official Gazette.

(ii) Remaining sections shall come into force on such date, as the 

State Government may, by notification in the Official Gazette, appoint 

and different dates may be appointed for different provisions of this Act.”.

3.  In section 2 of the principal Act, in sub-section (1),–

(1) in clause (f ), after paragraph (viii), the following Explanation shall 

be added, namely :–

“Explanation.– For the purposes of this Act, the Chairperson or 

Member or an Officer of any body or board or corporation or authority 

or company or society or autonomous body (by whatever name called) 

established or constituted under the Act of the Parliament, means 

only such Chairperson, Member or person appointed by the State 

Government under the Act of Parliament.”;

(2) in clause ( j), for the words, brackets, letter and figures “under 

clause (h) of section 2 of the Code of Criminal Procedure, 1973” the words, 

brackets, letter and figures “under clause (l) of sub-section (1) of section 2 

of the Bharatiya Nagarik Suraksha Sanhita, 2023” shall be substituted.

4.  In section 12 of the principal Act, in sub-section (1), after clause (g), 

the following Explanation shall be added, namely :–

“Explanation.– For the purposes of this clause, officers and employees 

of any body or board or corporation or authority or company or society or 

trust or autonomous body (by whatever name called) established by an Act 

of the Parliament, means officers and employees appointed by the State 

Government or by any authority of the State Government under the Act 

of Parliament;”.

5.  In section 24 of the principal Act,–

(1) in sub-section (3), for the words and figures “section 173 of the 

Code of Criminal Procedure, 1973” the words and figures “section 193 of 

the Bharatiya Nagarik Suraksha Sanhita, 2023” shall be substituted;

(2) in sub-section (4), for the words and figures “section 173 of the 

Code of Criminal Procedure, 1973” the words and figures “section 193 of 

the Bharatiya Nagarik Suraksha Sanhita, 2023” shall be substituted.

Amendment 
of section 1 of 

Mah. XLVI  of 
2025.

Amendment 
of section 2 of 

Mah. XLVI  of 
2025.

2 of 
1974.
46 of 
2023.

Amendment of 
section 12 of 

Mah. XLVI  of 
2025.
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6.  In section 27 of the principal Act,–

(1) in sub-section (1), for the words and figures “the Indian Evidence 

Act, 1872” the words and figures “the Bharatiya Sakshya Adhiniyam, 

2023” shall be substituted ;

(2) in sub-section (2), in clause (b), for the words “the Indian Penal 

Code” the words and figures “the Bharatiya Nyaya Sanhita, 2023” shall 

be substituted.

7.  In section 30 of the principal Act, in sub-section (2), for the words and 

figures “section 197 of the Code of Criminal Procedure, 1973” the words and 

figures “section 218 of the Bharatiya Nagarik Suraksha Sanhita, 2023” shall 

be substituted.

8.  In section 35 of the principal Act, in sub-section (2), for the words and 

figures “section 193 of the Indian Penal Code” the words and figures “section 

229 of the Bharatiya Nyaya Sanhita, 2023” shall be substituted.

9.  In section 50 of the principal Act, in sub-section (3), for the portion 

beginning with the words “The provisions of sub-section (2)” and ending with 

the words and figures “the said section 199” the following portion shall be 

substituted, namely :–

“The provisions of sub-sections (2) to (5) of section 222 of the Bharatiya 

Nagarik Suraksha Sanhita, 2023 shall apply in relation to an offence under 

sub-section (1) or sub-section (2) as they apply in relation to an offence 

referred to in sub-section (1) of the said section 222”.

10.  In section 56 of the principal Act, for the words and figures “section 

21 of the Indian Penal Code” the words, brackets and figures “clause (28) of 

section 2 of the Bharatiya Nyaya Sanhita, 2023” shall be substituted.

11.  In section 65 of the principal Act, in clause (a), for the words and figures 

“section 19 of the Indian Penal Code” the words, brackets and figures “clause 

(16) of section 2 of the Bharatiya Nyaya Sanhita, 2023” shall be substituted. 
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